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currant financial year. 

(c) to (e). Does not arise. 

6451. SHRI G.K SHEKHADA: Wil the-
Minister of WATER RESOU~ES be 
pleased to stale: 

(a) the details of the Irrigation proJects 
from Gutarat pending ~ umon Govern-
ment tor cIear.mce: 

(b) the reasons for delay 111 gnmg 
clearance to these PIOJ8CIS: and 

Ie) the steps being taken tor an eartr 
dealallICe to these prOJedS' 

TIE MWISTER OF STATE OF 1HE 
MNSTRYOFWAlERREscx.lCES(SHRI 
MANUBHAI KOTADIA): (a) 10 .ct. Six prof-
acts...., - :+iQ modemIsaIiondOamwada. 
Bhadar. ~ TaIehwad,. ~ 
par and Kancut Canal systerr .- an esb-
rnaledcosl of atxu As. 171 cmres 10 benef~ 
neartr 88.6 1housand hectares have been 
techno-economic appraised and found 
acceptable by the Advisory Commtltee ~ to 
January. 1989. but the State Government 
has to arrange among 0Ihers. cJo...arance 
from enviroIW"rMn and forest angles forthese 
projects. In addition. Watrak ReservoIr Proj-
ect has been received In January. 1990 for 
teChno«:onomic apflfalSat 

6452. SHRI KS_ RAO: WiI the Minister 
01 TEXTl.ES be pleased to state: 

(a) whether GovemmenI propose to 
extend 1he faciiIy 01 duty tree import 01 
madtinety used tor manufacture m jute 
producIs ~ 31 December. 1990: 

(b) if so. whether the facilly is ~ to 
be available tor some mora iIams required 
for making diversified jute products: and 

(c) if so. the details theraof? 

THE ... ISTER OF lEXTLES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yas. Sir. The Government have already 
extended 1ha vaIdy 01 duly exemption no-
tificalion aIowing inport 01 certain machin-
ery ~ems for manufacIure 01 jute products 
.., 31.12.90. 

(b) and (c). Yas Sir. In the inIerast 01 
encouraging diversL:aIiun pmgranme in 
".e indusbyGovemmlnl br NoIi"ICiftJn No. 
288I89-Customs dalad 29.12.89 have in-
cluded ten more .ems 01 macnnery mostly 
required tor manuIatture 01 civersiiad jute 
products to 1ha duly _emption NoIKaIioI. 
No. 489I86-CusaDrrI dated 18.12.86. 

[T ransIafioo) 

6453. SHRI ANWAR AHMAD: Wil1he 
MinlSler of WATER FESOURCES be 
pleased to st'-e: 

(a) ...tlether Gangaghat Nagar Paika 
area in Umao district of Uttar Pradesh is 
beWlg eroded by the nver Ganga: 

(b) whether this has posed a danger to 
the rai and road bridges axlnacMg Unna> 
adKanpw; 

(c) if so. the steps taken byGovemment 
in 1his ragcW; and 

(d) if not. 1ha reasons thareIor? 
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THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA} (a) Yes, Sir 

(b) to (d) As a scheme costing Rs 
20 23 crores having tnter-aha 7 25 Km 
embankment and 13 spurs was nat found 
economically viable by the State Govern-
ment, a prOject with a multipurpose barrage 
upstream of the rail brtdge with about 7 Km 
downstream marginal bound on Unnao side 
has been formul"ltpd by the State Govern-
ment an the Ilnee:; of the recommendations 
made by the Committee apPOinted by the 
Centre 

(EnglIsh] 

Action under Essential CommoditIes 
Act 

6454 SHRI S KRISHNA KUMAR Will 
the M,nlsterof FOOD AND CIVIL SUPPLIES 

No of RaJdas mao p Perso('s arrested 

2 

21055 1342 

(b) and (c) The vanous orders Issued 
under E C Act el1vlsage different types of 
r~gulatlons The Implementation of control 
orders rests With the State governments 
U T Administrations They have been ad-
vised from time to time for strict ad system-
atiC enforcement of the Act With a view to 
keeping a check and punishing malprac-
tices 

Facilities to Workers by Private Firms 

6455 SHRI GUMAN MAL LOOHA Will 
the Minister of LABOUR he ple3sed to state 

be pleased to state. 

(a) the number of person against whom 
action had been taken under Essential 
Commodities Act, '955 dunng the last three 
months 

(b) whether Government propose to 
further strengthen the ban as enVisaged 
under the Act to check hoarding and profl-
teertng. and 

(C) If so, the action propasedtobe taken 
In the matter? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA) 
(a) Available information of the results 01 the 
action taken by various States IU Ts under 
the Essential Commodrtles Act 1955 (E C 
Act, 1955) dUring December 1989 to Febru-
ary, 1990 IS indicated below 

Value of good confIscated 
(Rs In lakhs) 

3 

2695 

(a I the amount of compensation given 
to a worker by a private Ltd companylfactory 
an becoming disabled while discharging hiS 
duties 

(b) whether any additional compensa-
tion 'pension IS given by E S I CorporatIOn, 

(c) If so, the details thereof. and 

(d) the cntena fixed tor grant of com-
pensation In such cases? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN) 


